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Order

An application bearing cA No. 118/c-Il2016 has been filed for deleting the name
of Respondent No. 11 from the array of parties, The pleadings in the aforesaid
application are complete.

2' However, another application namely cA gTlc-v2or6 has been flled for changing
the name of Respondent No. 11. The pleadings in this application are not complete and
a copy of the same has been furnished to the non-application - Respondent No. 11 in
the court today, Learned counsel on behalf of Respondent No. 11 seeks time to file
reply to c{97lc-r120t6. Let the reply be filed within two weeks with a copy in advance
to the counsel opposite.

3. List both the above applications along with CA 72lc-tl21t6 for hearing on
07.10.2016.
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